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ORDER

On the last date of hearing, Mr. Vaidesh Vaidh, Advocate had put his
appearance on behalf of the Corporate Debtor and submitted that the matter has

been settled. Court notice was affected on the petitioner through counsel.

Mr. Ankit Raj, Advocate has appeared post lunch on behalf of the petitioner and

has confirmed the settlement.

In view of the compromise effected, learned counsel wishes to withdraw the

petition.



Dismissed as withdrawn.
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